p = OFEN COURT

CEYTRAL ADMINISTRATIVE _TRIBUNAL __ALLAHAEAD _BENCH

ALLAHABAD,
»
Alisherad this the 1st day of December 2000.
Contempt Application no. 02.0f 2000 |
in : ~
Criginal Application no. 1265 of 1992,
Hon'ble Mr, V.K. Majotra, Administrstive Member
Bon*ble Mr, S.K.I. Nagvi, Judicial Membexr ~_ __
.l
R=chey Shvam, S/c Narain, .
- /0 Vvillzce Chitteu Mau, _ i

E-C' .'*EE!‘IEundB'
-

dAstt. Allahabad,

C/A Shri XK.S5. Saxena

vVersus ¢

Shri Sukhbir Singh,

Divisional Railway Manacer,
Horthern Railway, :
Allshabad.

C/R Shri A.K. Gaur
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——————— = = —ae—lons were made in the order dated

*—- —= result, O,A. is allowed, respendents
=r= I_r=crTed t0 award temporary status to the
=c . c=mwc, "ls name be entered in Live Casual
sscis==r, =ngages him on the availibility
== work, =n4d consider his case for absorption
= oer —xles ™

- = = =_=g=-= =oet till date reither the applicant has been

See=——== —=mooT=I7 st=tTuas ner his name has been entered

Sy == Tamesl Labocr Live Register (C.L.L.R.).
— w= mn=re= n=zrd the learned counsel for the J
=g =2 jeco=ed the materizl on record, :
. _-=rmes counnsel for the applicant has drawn _ B

-

=== =——=——ion == Iespondent's Suppl. C.A., in which
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=< = lom. time setiing at nought, the direction given
== e — T‘:_:r:’:'l-:-.l- v
= _ezrred counsel Or the respondents referring

== =:= TA states that thouch as per records the agflicant
%

wﬁw

==f w-te=c for 75 cays only vis-a-vis it—reguired 120 days,
-.7'{.: —= crZer under consideration, the Tribunal had £finally

o= _zde< that the applicant had worked for 225 days, gn
©_= ==w_.ge, the Railway administration has accepted the
T =fF-cs of the Tribunal that the applicant had worked

— -

ZZZ Zays, entered his name in the C.L.L.R. and igranted

—=rcc-zcy status to him. Learned counsel stated that

=== == zer Sirections of the Tribunal, engagement of
= =gllicant will dependg upon avallability of ‘work

=== z=sc<rpticon shall be as per rules and #eniari-'ty-

_e==r=—=< cowmse]l took strong objection to the delay ﬂﬂﬁ!QL )

iz m=«izc tris contempt petition, Whereas, the m:dqr " JI
w== r=s=ed on 12.11,.,98,ams contempt petition has been filea

====: ==piry of the prescribed period under law. In |'-£-"

iz izs crfer for implementstion of its direction.

%

zZpglicent received letter d&ted'?!;ﬁﬂ nexure (

i . ] ’ g e i~ ol = =5
£ == Tribunal dated 23.11.98. Thus its limitatior




in filing contempt petition is concerred, Section 20 of

. — *f' =y
him temporary status, in our view no contempt of Court's

R

Contempt of Court's Act reads as under s-

"No court shall initiate any proceedings in

contempt, either on its own moticn or otherwise
after expiry of a period of one yearZ or the
date on which the contempt is alleged to have
been committed."

Since no date was prescribed for implementation of the
order of the Court, Computatiocn of limiﬁatiﬁn as
provided under secticn 20 of the Act has normally
to commence on the expiry of six maﬁths of the date
of the order, In this view of the matter the contempt

application filed by the applicant is within limitation.

6. However, since the respondents have already

entered the name of the applicant in C.L.L.R. and accorded

order has been commjtted by the respondents. ‘Tﬁa
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is to be engaged by the respondents on aﬂailah&}1

as per his seniority and as per rules. ﬂiﬁﬁ@-’ .Jﬂ‘lﬁ :
- . 4 L

averments that the applicant was not engaged despite o B
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availability of work and his case for absorption was not

ganﬁidemd as PBI mle‘sp ﬁq:trf;.hlrf- m%#f'f: B} o
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